
n Act to provide for t h y  repeal of certain State laws rn ao 
far as tbey sanction the levy of taxes on the   ale or 
purcbase of newspapers and on  advertisement,^ published 
therein. 

[bth May, 19511 

E it enacted by Parliament as follows:- 

1. Short title.-This Act may be called the Tax on Newspapers (Sales 
d Advertisements) Repeal Act, 1951. 

2. Madras Act I% of 1939 not to authorise taxes on sale of newspapers.- 
clause (v i )  of section 6 of the Madras Gendral Sales lTnx Act, 1939 

[adras Act I X  of 1939), the words "and of newspapers, that is tlo say, - 
periodical works containing public news cr commcilts on public news" 

all  be omitted; and so much of that Act as authorises the levy of a 
c on the sale of newspapers shall be deemed to have been repealed on 
3 1st day of January, 1951. 

3. Repeal of Paxt V I I  of Bombay Act I1 of 1932.-Part V I I  of the 
rmbay Finance Act, 1932 (Bombay Act I1 of 1932), shall be deemed to 
ve been repealed on the 1st day of April, 1951. 

4. Savings.--For the removal of doubts it  is hereby declared that sec- 
n 6 of thc General Clauses Act, 1897 (X of 1897), shall applp to the 
real by this Sc t  of certain pi*ovisions uf the Madras General 6aies Tax 
t ,  1930, and the Bombay Finance Act,, 1932, as it applies to  the rta~sd 
enactments. 

Piice anna 1 or l sd .  
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